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(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the Reports mentioned at
(i) and (i) above [Placed in
Library. See No. LT- 3016/72.]

ANNUAL REPORTS OF TECHNICAL TEA-
CHERS' TRAINING INSTITUTES, CALCUTTA,
MADRAS AND CIlANDIGARII AND
InDIAN  COUNCIL OF SoCIAL
SCIENCE RESEARCH, NFW
Drimt

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D, P,
YADAY) : I beg to lay on the Table a
copy each of the following Reports (Hindi
and English versions) :—

(1) Annual Report of the Technical
Teachers' Training Institute, Cal-
cutta, for the year 1970-71,

(2) Annual Report of the Technical
Teachers' Training Institute (Southern
Region), Madras, for the year 1970-71,

(3) Annual Report of the Technical
Teachers’ Training Institute (Nor-
thern Region), Chandigarh, for the
year 1970-71.

Annual Report of the Indian Coun-
cil of Social Science Research, New
Delhi, for the ytar 197071, [Placed
in Librgry. See No, LT-—
3015/72,]

(4

12.47 hrs,
COMMITTEE ON PETITIONS
THIRD REPORT

SHRI A. P. SHARMA (Buxar) : I beg
to present the third Report of the Committee
on Petitions.

1247} hrs.

RE ALLEGED DONATIONS MADE BY A
COMPANY TO THE RULING CON-
GRESS FOR ELECTION CAM-
PAIGN=Conid.

SHRI SHYAMNANDAN MISHRA
(Rogusarai) : What is your ruling Sir,...

Re. alleged donations made JYAISTHA 1, 18%4 (SAKA)

by a company to 222
ruling Cong.
MR SPEAKER : 1gave my rulling last
week., It was covered by my ruling last
week,

SHRI SHYAMNANDAN MISHRA: I
rise on & point of order, Sir.

MR. SPEAKER :
week

This was decided last

SHRI SHYAMNANDAN MISIIRA : In
the beginning, I had not formulated a point
of order. Now, I am formulating a point of
order In the beginming, I had made only
certain remarks on the statement made by
hon'ble Member, Shri Jyotirmoy Bosu, But
now | am raising o pomnt of order.

MR, SPEAKER : You want to interrupt
the procecdings ; it does not help. There is
nothing in 1t.

SHYAMNANDAN MISHRA -
in it. My

SHRI1
You will find there 1s something
pomnt of order 1s...

SHRI A, P. SHARMA (Baxar) : On
what subject 7 (Interruptions)

SHRI SHYAMNANDAN MISHRA :
Why don't you allow me to make a point of
order ? (Jnterruptions)

MR. SPEAKER : Otder, order All
of you arc talking. I do not understand
anythmng,

SHRI SHYAMNANDAN MISHRA :
Please allow me to make a point of order.
Four ot five days back, an hon. Member had
made an allegation with documentarion, The
documentation is here ; he authenticated it..,
(Interruptions)

MR. SPEAKER : The document was not
accepted.

SHRI SHYAMNANDAN MISHRA : I

have not completed my point of order  Noth-
ing will be lost if you have patience with me

for a minute,

MR. SPEAKER : I have it; you do not
have it. It 15 missing in you.

SHRI SHYAMNANDAN MISHRA :
Because @ Member 1s prevented from making
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[Shri Shyamnandan Mishra)

a point of order. This isa completely dis-
orderly way of dealing with a point of order.

Sir, a few days back, an allegation was
made. Whether there was a dogumentation
or not is not the relevant point. The point
is, if I make an allegation, either that has to
be rebutted by the offending party or by the
Government, Who has taken a step in the
direction rebutting this allegation ? Do we
make an allegation only for the sake of making
an allegation ? We do so in public interest,

MR. SPEAKER : What is your point of
order ?

SHRI SHYAMNANDAN MISHRA :
Now. here is the Prime Minister who bhas
rebutted that charge in the public meeting in
Calcutta...

MR. SPEAKER : The Government rebut-
ted it inside and do the same outside.

SHRI SHYAMNANDAN MISHRA :
The offending party is maintaining a stony
silence about it. They have not said a word.

MR. SPEAKER : The Government reblu-
ted it inside and they do it outside also,

SHRI SHYAMNANDAN MISHRA :
What is your ruling on this. Do" we make
an allegation only for the sake of making an
allegation ?

MR. SPEAKER ! Don't get excited ;
don’t try to make out a new thing.

SHRI SHYAMNANDAN MISHRA :
What is your ruling on it ?

SHRI ATAL BIHARI VAJPAYEE
(Gwalior) : Before you give the ruling, please
give me & bhearing. Either Shri Jyotirmoy
Bosu should be asked to prove his allegation
or he should be directed to withdraw it. No
member can be allowed to make a fantastic
allegation, if it is really fantastic, Either he
should be asked to prove it or he should be
directed to withdraw It.

MR. SPEAKER : This came in various
forms in this House. (Fwterruption) and this

was rebutted by the Govérnment, They said
that the Congress Organisation did not reccive
it, and they have rebutted it outside the House
also, Iam not here to make inquiries into
it. Itisa matter between you and them.
Inside the House the motion was ruled out—
on rebuttal—because this was a disputed
point.. (Interruption) Iam not going to
allow any one...

SHRI H, N. MUKERIJEE (Calcutta—
North-Fast) : I produced evidence. Mr.
Mavlankar wrote to me asking me to subs-
tantiate my allegation This was what hap-
pened...(Jaterruption)

st weRe T Wt (wronge)
Heqq WEIET, 9 ATAAT AT AT 9T T
i F0d §, A IAWT VAW TEF A eI
T TFT JAY FHI FEAT AR AU T
AT worar sgf aw IfaA g 7

MR. SPEAKER : Do not try to misquote
everything. The motion came. [t was rebut-
ted...(Interruption) 1 am not allowing any
one.

SHRI PILOO MODY (Godhra) : What is
the procedure we have 'o follow in order to
discuss things that are inconvenient to the
Government ?

MR. SPEAKER : You bring a censure
motion ; you bring a no-confidence motion
against them ..(/mterruption) 1 have given
my rufing. If you want something else, there
are a number of ways open o it,

SHRI PILOO MODY : Are you suggest-
ing that every time we want to say something
that is inconvenient to the QGovernment, we
need an adjournment motion.,.

MR. SPEAKER ; There are a number of
ways.

SHRI PILOO MODY : ...or a no-confi-
dence motion ..(Interruption)

MR. SPEAKER : You were not here
when this happened.

SHRI PILOO MODY : We canpot dis-
cuss amyshing which i inconvenient ,to the
Government without bringing:in an. adjoyra-
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ment motion or no-confidence motion. Is
that your ruling, Sir 7 I want an answer.

MR. SPEAKER : I have given the answer,

SHRI PILOO MODY : What is it ?

MR. SPEAKER : 1 disallowed —because
the facts were disputed ..(/nterrupiion) If you
are not sa isfied, you come out with anything
else.

SHRI PI1.OO MODY : You cannot be
the judge to say whether the facts are right or
wrong. (Interruption) They have become so
thigk-shinned,

MR SPEAKER : Do not try to cow
down. Mr A P. Sharma : (Interruption) 1
am calling Mr. A. P Sharma.

SHRI A P. SHARMA
ted the Report, Sit.

I have presen-

MR SPFAKER : Mr, Khadilkar.

13 hrs,
MINES (AMENDMENT) BILL*
THE MINISTER OF LABOUR AND
REHABILITATION (SHRI R. K, KHADIL-

KAR) : I beg to move for leave to introduce
a Bill further to amend the Mines Act, 1952,

ot ofn wawr  (zfua felt) o
weqey wgian, s A% dafedfey sighe
agt T fegr omw, @ ;T AW IT AT

feqwma ar @m ?

ot waqrs wqe (qfeqren) @ ag g
%7 a% ¥oar @1 3 Oefess w<T
Fq a% Jwar a7

ot wfr waw : @O WEIRA, T4
T & AE o o g 6}, TN AP
fog g g% qrearadr eR fear AT
3t &y e wrke o 3R fegEA ¥

JYAISTHA 1, 1894 (SAKA)
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FfeT ¥ G AA @ Y@ T
qifas o §, gowy agie agl fear ov
g5ar & 1 7 ¥ A\ Fraferar st w@e
dqfem Riqmar g ?

MR SPEAKER : Order, order. May |
request him to sit down ?

THE MINI OF PARLIAMENTARY
AFFAIRS AND PING AND TRANS-
PORT (SHRI RAJ BAHADUR): May I just
say a word 7 You allowed Shri Shyamnandan
Mishra to raise & point of order. We are
functioning here and we are supposed to
function here according to Rules.

SHRI PILO) MODY (Godhra): vyour
Rules.

SHRI RAJ BAHADUR : You gave your
ruling Even after that, ifthe Members opposites
do not listen to reason and obey your ruling,
how can we conduct ourselves ?...(Interrup-
tions) You raised a point of order and then
the ruling was given Then you are not
respecting 11,

SHRI SHYAMNANDAN  MISHRA
(Begusarai) Why aie you not asking the
Member of Company Affairs to nstitute an
inquiry into this 7

SHRI RAJ BAHADUR : You made a
charge and that was reported inside the House
and outside the Housc... (/n'erruptions)
Follow the Rules of the game and also follow
the Rules of the House

SHRI PILOO MODY : Even Mr. Madho
Singh has refuted the charges.

SHRI RAJ BAHADUR :
Rules of the game and of

(Interruptions)

Observe the
the House...

MR. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Mines Act,
1952,

The I ok Sabha divided.

At
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